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Ei CENTRAL ADMINISTRATIVE TRIBUNAL
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gentral Administrative Tribunal,
rincipal - Neu L o
ncip Bench,A ew Delhi Db, 3045492,
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' ¢ GCentral Administrative Tribunal

Bombay Bench, Gulestan Bldge Noe6
drd=4th Floor, Presscot Road art,
BOMB AY=400 001, . o

2 The Dsputy Registrar(J)
Central Administrative Tribunal _
Banglore Bench, Commercial Complex, (BDA4)
Indira Nagar, Bangalore~560038, = )
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Regn. No. D.A.~367 N8/s1

‘ MR=S75/92

SHRI M«SUNDRA APBLICANT(S)
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UNION OF INDIA & ORS. RESPONIENT(s)

Sir,

I'am directed t- Porward hereuith a Copy of . XXMM Orde o
Dte 1708452, Passed by this Tribunal in the above. mentioned
case Pop irformation angd necess

ary action, if any.

Please acknouwledge the receipt.

Yours FaithPully,
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CENTRAL AOMINISTRATIVE TRIBUNAL
PRINCIPAL BERCH
NEW DELHI.

nP 975/92 in

September 17, 1992,
O.A. 367 #B/1991. :

M .SUNDARA Vs. UL0.I. & OTHERS.,

None present,

Respondents are duly served. Neither the

pstitionsr nor the respondents are present and none

' opposes the petition. Hence this petition is allowed

and the 0.A. No367/1991 on the file of the Boabay
Bench of the Central pdministrative Tribunal is
transferred to the Bangalore Bench. The Bangalore
gench shall isauo‘notico to all the parties before
proceeding in the matter in .ccofdanco with lasw,

The pombay Bench will transmit the record forthuith,
Let a copy of this order be sent to the Bombay Bench
as also to the Bangalore gench in addition to the

_partio. to the procoodingo. A _6;2;_. -
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